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- .}. List on 27.1.99 for cons:Lderatlon of
admission. .

27=1=-99 | Heard Mr.M.Chanda learned counsel
' ".]-appearing on behalf of the applicant and
. Mre.A.Deb Roy, learned Sr,C.G.S.C. for

Y the respondents.

E The applicant retired on superannua-
tion as Telephone Operator in the office
of the Telecom District Manager, Guwahati
on 30-9-88, Before entering service ih-
the Telecom Department, he was employed
under the Defence Ministry. He joined
Indian Army on 15-12-1953 as Signalman

and he was discharged as Signalman on

10-6-59. He was reemployed ‘as Civilian
contd/-
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SWitch Board Operator at Army “tation
Headquarter, Shillong on 31—3 1960 till

1-1—63. hls maln grievanve is that his

;past servide in the Yefence Military
tshould.be counted for purpose of Pension.
|The matter was: under consideration o £

"the respoﬁdents. In Annexure 'J' letter
dated 27-6-97 the respondents have
stated that the case w1ll be settled on
receipt of information as requlred under
2(b) and"(c¢) contained dn:the letter
dated 27-6-97 above. Thereafter the

~applicant submitted, representatjon dated

. 23-9-98 to the br.Accounts Offlver ,

3

(S.B.P.), office of the beneral Manager,
Kamrup Telecdm’ DlStriCt Guwahatl
furnishing the 1nformatlon. But no
actlon have been taken by the respon-
dents till date. Hence this present
application. _

Heard Mr.M.%handa, learned counsehl
appearing on behalf of the applicant
and Mr.A,Yeb Roy learned °r.C.G.S.

I direct the respondents to- dispose
of the representatlon dated 23~9-98
(AnneXure {)submltted by the applicant
'decidlng the issue whether the pasts
sérv1ce of the applicant in the ®
Uefence Minlstry shall be counted ‘for
tne purpose of Pension of the applicant
The respondents shall communlcate a
speaklng order to the appllcant within
3 'months from to~daye

Accordinoly, appllcatlon is
~disposed of. NO costs.

Member




